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JUDGMENT (ORAL) .

(Bvy ton'ble Mr, Justice V.S.Malimath, Chairman) s

, After this matter was heard for some time, the_learned

" counsel, Shri Khurana, appearing for the respondent, submitted

that if the petitiéncf is willing to forgo all the back wages,
the respondent would be taken back ?o duky having reqard.to the'
circumstances of the case and'the&quiti-s‘involved The
petltioneﬁ%ggi present in p—rson, when asked about this proposa]l
sdbm‘ttnd that he is willing to accept the appomn»m»nt and that
he would forgo al{'the back wages till his relpstatemgnt. in
view of the réasonable undersitanding between tﬁc partieé. we are
inclined bolaccept the_agreéd proposals.

2. AEbr the reasons sta§§d above, ﬁhis petition is-disposed-of
having regard to #he consant of the parties with ; direction to -
reinstate the petitioner within two months from the date of
receipt Qf\this judgment, subject to the condition that the
patitioner shall not be»er/xtitled for back wages till the date

of his reinstatement, No osts,
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